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Messages from RS

Notification under Central Exeise Rules,
and customs Act

The Deputy Minister in the Ministry of

Finance

(SHRI JANARDHANA

POOJARY) : I beg to lay on the Table—

M

A copy each of Notification Nos.
G.S.R. 160 (E)to 202 (E) (Hindi
and English versions) published in
Gazette of India dated the Ist
March, 1984 together with an
explanatory memorandum regarding
Customs  Duty Changes and
exemptions in the context of Budget
proposals pertaining to Indirect
Taxes announced by the Finance
Minister in Lok Sabha on the 29th
February, 1984, under section 159
of the Customs Act, 1962.

[Placed in Library See No. LT 7837/84]

(2)

A copy each of No tification Nos.
G.SR.89 (E)to 159 (E) (Hindi
and English versions) published in
Gazette of India dated the Ist
March, 1984 together with an
explanatory memorandum regarding
Central Excise Duty Changes and
exemptions in the  context of
Budget proposals pertaining to
Indirect Taxes announced by the
Finance Minister in Lok Sabha on
the 29th February, 1984, issued
under the Central Excise Rules,
1984.

[Placed in L ibrary See No. LT—7838/84]

12.08 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to report the following messages received

from

the Secretary-General of Rajya

Sabha :—

(@)

the provisions
of ;he Rules of

“In accordance with
of rule 111

MARCH 7, )984

(i1)

Bill, as passed by RS 361

Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Asiatic
Society Bill, 1984, which has been
passed by the Rajya Sabha at its
sitting held on the Sth March,
1984,

“In accordance with the provisions
of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that
the Rajya Sabha, at its sitting held
on the 5th March, 1984, agreed
without any amendment to the
Comptroller and Auditor-General’s
(Duties, Powers and Conditions of
Service) Amendment Bill, 1984,
which was passed by the Lok
Sabha at its sitting held on the 3rd
March, 1984."

(i) ‘1 am directed to inform the Lok

Sabha that the Rajva Sabha, at
its sitting held today, the 6th
March, 1984, adopted the following
motion in regard to the appointment
of a member of Lok Sabha to the
Joint Committee on the Indian
Veterinary Council Bill, 1981 :—

“That this House recommends
to the Lok Sabha that the
Lok Sabha do appoint a
Member of the Lok Sabha to
the Joint Committee of Houses
on the Indian Veterinary
Council Bill, 198!, in the
vacancy c.used kv the death
of Shri JC. Buarve and
comnmunici‘e to this House
the name of the Member so
appointed by the Lok Sabha to
the said Joint Commiittee *’

ASIATIC SOCIETY BILL

As paned by Rajya Sabha

SECRETARY-GENERAL : Sir, I lay on
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the Table of the House the Asiatic Society
Bill, 1984, as passed by Rajya Sabha.

MR. SPEAKER: I want to say
something...

(Interruptions)

SHRI M.M. LAWRENCE (Idukki): The
election of parur Constituency of Kerala has
been set aside by a judgment of the Supreme
Court because of use of electronic machine,
If is a very serious matter...

(Interruptions)

MR. SPEAKER ; It cannot be done
here' You come to me. We shall discuss it,
If there is any way-out, I shall talk to you.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): This is a matter
which cannot be discussed in the Chamber...

MR. SPEAKER: There is a procedure,.
You come and discuss.

(Interruptions)**
MR. SPEAKER: Not allowed.

(Interruptions)**

MR. SPEAKER: Call-Attention. Mr.

Ram Vilas Paswan.

(csagaia)

weqer Aty ; afEy

st TENEAATT TEAV (TESAT) @ =T
qgEg -

ATTEY -ggm : §5 S8 |

sft ATEATT mTESy ST q@r &

TIAET F I H T I 7 fogse

qEqW HEYET ¢ I BT ATCIT |

& a0 a7 FAT AvEAT § 1 ang-faA
& A% D qrAt g F grew a8 e
fear stroar 1 &7 /g /97 A, ¥ PR
FAT AFAIE ¢ ; & al gIT &I FTAT &
AN AFAT | ATT TG F1AF & 974l g,
alq FATH T

(s@agT)

weue wgaw : AFAT gag 417 &
THAT & I § ) qH gwEy "y afaw

(smaem)

AEaE WENRW : VG AR GHFY &
st 2 f& grsa 987 =47 fRar s )
qZ AT AN w7 2139 2,4 Ferso 1 &
AT FAT F, FAT €67 &1 7K ¥, gI99
Ag AAT AFAT | Tg AT 7 g1 AT T
FA 73 1 A0, ANT I qF  4g T,
FAT H§ FAM; | AN FAA F § IS
F1 AZT FAT qHAT o

(zoaet)

SHRI SATYASADHAN CHAKRA-
BORTY : On a point of order, Sir.

Mr. SPEAKER : What is your point of
order?

SHRI SATYASADHAN CHAKRA-
BORTY : I draw your attention to Rule 41
(2) (vii). They are trying to raise the matter
of political murders in UP. That you are not
allowing. That is right...

—

**Not recorded



